SUPREME COURT OF INDIA
(Mentioning Branch)

TA/Crl. MLP. /Contempt Petition NOu.ssssnsssssssssssrsssnsssssssssssnossesanasvss in
SLP(C)/ SLP(Crl)) WP(C)/ WP(Crl)/C.A./ Crl.A/.T.P.[C)/T.P.[Crl.}/PIL
........................................... Petitioner/Appellant/Applicant
Vs.
............................................ Respondent/s
Please supply the information on the following points, so that the matter
may be listed for mentioning before the Hon'ble Court on ......cccccvvviviveciiiiieaiiciiiinnens

1. State whether I.A./Crl.M.P./is /are
tiady o HSENGMEATINE . oo smsvmsmmmns saems BRI
2. State whether as per computer any date
s appeanng for Jisting LA CHM P...cooiwmsmmmusyammsssesssaomseosmisssmsomssssssssonmss

Service POSTHON IVEHETOBEIBY s nuosasssasvass s s oo s seus sy iss s
State the date when process feeWas filed: ... musmnmniimassissiiasiisiinions

SRS OFtHE THAIIET = = iccsssiomosmmssim s i oo e o wos v 2 eSS e o s b i

O Wl

Order directing issue of notice on ... BY: (COTHIN), caasimmaaiamimg

7. Leave was granted On ...qviviisaimeansvmsmi by (CoraM )i sssnnimmamnvinis
8. Latest orderdated .........cc.ccocusmmomcnssnnsessranmmansessnsons b COOTM] .« riviniemmss s tmsnss
9. Notice/Rule nisi issued on ..........cocceeeienenne by (COram)......eeveceeeiiieerieeieereeeeee e
10.Counter / Rejoinder filed / not filed.

11.0riginal record is received / not received.
12.Main Matter is noted to be listed on ...........cccceueeneee.

13.Advocates / Party-in-person. by whom the matter is to be necessarily noted / to be
served for mentioning.

Advocate for the Petitioner/ Advocate for the Respondents/Sign.

Appellant/ Applicant's /Signature

| RS SR | PRl S S

1 N Blsempermmsposssosronsinitebissns
;.

(Name & Signature of Dealing Assistant)

(Branch Officer) Branch:



